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Affidavit-of-Service filed in Court today is taken

on record.

Learned advocate for the appellant, on
instructions, submits that the appellant may be granted
leave to withdraw this appeal with liberty to take other

steps in accordance with law.

Such leave is granted. The appeal is dismissed
as ‘withdrawn’ along with the connected application.
This will not prevent the appellant from taking recourse
to other remedies that he may have, in accordance with

law.
Urgent photostat certified copies of this order, if

applied for, be supplied to the parties on compliance of

all necessary formalities.

(M. V. Muralidaran, J.) (Arijit Banerjee, J.)



